Title: Urged upon the Government to pass the Women's Reservation Bill in the current Session.

PROF. AK. PREMAJAM (BADAGARA): Sir, with your permission, | would like to bring to the notice of this august
House the position of the Women's Reservation Bill. | wanted to bring to the notice of the House that actually it is an
atrocity and an unconstitutional measure as far as the Women's Reservation Bill is concerned. It is like match fixing
against the women's rights.

...(Interruptions)
MR. SPEAKER: Shri Banatwalla, in the next Business Advisory Committee, we will fix up the date and time.
SHRI G.M. BANATWALLA (PONNANI): Under Rule 296, | will speak in the House....(/Interruptions)
MR. SPEAKER: In the next BAC meeting, we will decide.

PROF. A K. PREMAJAM (BADAGARA): It is reported in a section of the Press quoting the hon. Minister of
Parliamentary Affairs that the Bill is not going to be taken up in this Session. We would like to know the
reason....(Interruptions)

MR. SPEAKER: This Bill was already introduced in the House. Please understand.

PROF. AK. PREMAJAM (BADAGARA): It was introduced but it is not going to be taken up in this Session. We
would like to know why this is so. So many other Bills are taken up, and it is a double speak on the part of the
Government. They have taken up many Bills and passed without any consensus. This is an important Bill. | would
like to bring to the notice of the Government that this is an unconstitutional and unpardonable delay.

Sir, there is a Dhamna, a rally now going on at the Parliament Street organised by the All India Democratic Women's
Association and many other Women's organisations. We wanted to know from the Government categorically when
this Bill will be taken up. So, we want the hon. Minister of Parliamentary Affairs to respond now. We want an
explanation from the hon. Minister of Parliamentary Affairs. We want to know categorically when this Bill will exactly
be taken up. It is a farce to say that the Bill has been introduced. . ...(Interruptions) This is an unconstitutional and
unpardonable delay. Many other Bills are taken up....(Interruptions)

MR. SPEAKER: Madam, please sit down.
PROF. A K. PREMAJAM (BADAGARA): We want the hon. Minister of Parliamentary Affairs to respond.
(p/1210/dvalrpm)

MR. SPEAKER: Madam, please understand. You have given a notice. | have called your name also. You have
raised your point also. Please understand. Take your seat. Please give a chance to others also.

it @ mae (aigt =te) @ oee AEigy, 3 A g9 ater 8 T8l 9 @ gla€) ( =@aE) MR. SPEAKER: The Government is
going to reply. Please take your seat.

...(Interruptions)
MR. SPEAKER: The Government is going to reply. Do you not want to get a
reply from the Government?
&€ (Interruptions)
MR. SPEAKER: Do you not want to get a reply from the Government? Please take your seat.
Nothing should go on record.
(Interruptions) ...(Not recorded)

MR. SPEAKER: Nothing should go on record. You have raised a matter asking for the Government's response. The
Government is going to respond. You are not allowing the Minister to give a reply. What type of attitude is this, | do
not understand.

...(Interruptions)



MR. SPEAKER: Nothing should go on record.
(Interruptions) ...(Not recorded)

MR. SPEAKER: Do you not want any response from the Government? Normally, the procedure in the zero Hour is, |
think, whenever Members raise an issue if the Government is going to give a reply we allow the Government also to
give a reply. What is this?

SHRI K. YERRANNAIDU (SRIKAKULAM): Sir, they have taken much time. From my party, | will take only one
minute.

SHRI P.H. PANDIYAN (TIRUNELVELI): Every time the Government is saying this.
MR. SPEAKER: This will not go on record.
(Interruptions) ...(Not recorded)

SHRI P.H. PANDIYAN (TIRUNELVELI): The Government has not discharged its constitutional obligation. Why is
Parliament being treated like this?

...(Interruptions)
MR. SPEAKER: What do you want to say, Shri Yerrannaidu?

SHRI K. YERRANNAIDU (SRIKAKULAM): If the Government is ready to take up the consideration of the Women's
Bill, the TDP is ready to support it to pass it in this Session. From the beginning we have been requesting and the
hon. Minister of Parliamentary Affairs also has been categorically stating it in the Lok Sabha.

SHRI THIRUNAVUKARASU (PUDUKKOTTAI): | also endorse the views of the other Members that it should be
taken up in this Session.

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir,4€. .

MR. SPEAKER: This is not a debate. What is this? Since the hon. lady Member has given a notice, | called her.
Everybody wants to participate in the debate. What about the matters of others? Are they not Members of this
House? You are not allowing others to speak.

SHRI P.H. PANDIYAN (TIRUNELVELI): The Government should give a commitment that they are going to pilot this
Bill in this Session.

SHRI MADHAVRAO SCINDIA (GUNA): This is a very important issue. The Congress has always been emphasising
that one-third reservation in the local bodies and Panchayats must be extended to Vidhan Sabhas and Parliament.
The Congress also adds its voice that this Bill must be brought as early as possible and that it must be possible as
soon as possible so that one-third reservation can be given to women in Parliament.
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MR. SPEAKER: | have called Shri Mulayam Singh Yadav.

...(Interruptions)



#t e (e Aea (W) o "Ry, 9 Wdu A offe] @ W Tl g8 8 3% e 81 g o @ A g Haw A v e
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SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, on behalf of AIWADMK Party, we had urged the Government on so many
occasions about this Bill. We have also participated in all the discussions. ...(Interruptions)

MR. SPEAKER: Shri Pandiyan, please understand that this is not a debate. This is "Zero Hour'. Whatever
submissions you want to make, you can make.

...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): They have not honoured their commitment. The hon. Prime Minister has not
honoured his commitment. We are for piloting the Bill during this Session itself. Let them first pilot the Bill, pass it
and then they can think about the reservation about the backward classes and minorities. ...(Interruptions) Let them
grant one-third reservation by passing the Bill. ...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, please give me a chance. ...(Interruptions)
MR. SPEAKER: Shri Basu Deb Acharia, your Member has already raised the point. Please take your seat.
...(Interruptions)
MR. SPEAKER: This will not go on record.
(Interruptions) ...(Not recorded)
MR. SPEAKER: Shri Pandiyan, please take your seat. What is this?
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): The hon. Minister of Parliamentary Affairs will say something about the
commitment. ...(Interruptions)

MR. SPEAKER: Kumari Mayawati. Shri Basu Deb Acharia, please take your seat.

...(Interruptions)
MR. SPEAKER: This will not go on record.

(Interruptions) ...(Not recorded)

MR. SPEAKER: Shri Banatwalla, | will call you afterwards.

...(Interruptions)
PHAN AEEd (IHERYR) ¢ e ALY, ARl & AREV ¥ Wit W @ 8 9§ 98 Asqyl fid #1 aw e e @ A s
TOISH B gH1 § | 39 0 B U F | uge A% A ot 6 Radee & 5 usa Afgen s i@ # wewe fhm 9| @ srEfua Wi,
S, fee &, affe sreqders aara § Hafta Afgenst & fou ofam [ amReroT &t @wen et aifey| 5@ v 39 s | dWee wve
T uifergmde # ot R @ forg AR &€ ( aET) ST ST Y 3 UW ¥ 39 & @ A g9 39 Rfge @1 Ry w9 e A i o9
AT & STREVT HT AT AT 8, AN AT H GgorT FATS BI Ay, RO ife, wonf, e @ ok a1ffie sioqwes |9 ot

Afged wwt e g8 & 78 A A AR Aorifd &7 § ARt B SR B AW A7 ared & O {9 T8t Ut 3 Afdensit & forg
TS W ST & @t e &t et | &€ ( @aumE)

JE|H HEIGY © T HY AR 3R A T € B # |
AN ATATEC (TPAVER) © T I W {er 3 wifernie F qeqd oy, T 48 Redwe 2
=1, veEy vwe (fe (dure) @ sweme wegy, wae w3l off ¥ an-ar s % o wena enft, aft e @rn smem ) L (@gEe)

MR. SPEAKER: Nothing should go on record except what Dr. Raghuvansh Prasad Singh says.



(Interruptions) ...(Not recorded)

31, veEy wwre fhe (dure) @ @it ol @ Aaned 3t dow g oft ok S o wenfy 7 a1 . (araum) S @ fdme A fesh wfy,
srqefara sfy, seonfy o wrEiRAS A aftensit &1 Rem =8 @ qa 9% W RYEs B a T B M T 21 gEfe s wenfy
@t =R .. (eEer)

SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, there is no justification whatsoever...(Interruptions)
MR. SPEAKER: Nothing will go on record except what Shri Banatwalla says.

(Interruptions) ...(Not recorded)
SHRI G.M. BANATWALLA (PONNANI): Ask the lady Member to resume the seat, Sir.

Sir, there is no justification whatsoever for the exclusion of the OBCs and the Minorities from the reservation.
Therefore, the OBCs and the Minorities must get reservation...(Interruptions)

MR. SPEAKER: Hon. Members, there should not be any fight between the male Members and the female Members
in the House on this subject, please.

SHRI G.M. BANATWALLA (PONNANI): Sir, | want to point out only one thing. The Prime Minister was kind enough
to call the meeting of the leaders of the parties. We were all there. The matter was discussed and if there was any
broad consensus in that meeting, the consensus was that the various parties have no objection whatsoever to the
inclusion of the OBCs and the Minorities. This has to be respected by the Government. But if the Government still
sticks to the Bill, then we will not be able to associate ourselves with the Bill. Let the OBCs and the Minorities have
adequate reservation, which is their right.

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, in the recently concluded Panchayat elections
in U.P,, it has been projected that women candidates have secured the maximum number of seats. This is a new
dimension and direction in the present political scenario in our country. So, it is a proper reflection that people are
accepting the women candidates. Trinamul Congress is of the opinion that the Women's Reservation Bill should be
tabled at the earliest possible time. We do not blame the Government because the Government from the very
beginning...(Interruptions)

st Few fhe Arga (W) | oy wEigy, Wed B [ANE A o @ € .. (F@Eu) veaEd @ gAE A fUest safy @1 e fa
2 ...(craem) 7E b T8 Fed 6 gui s ol ded< T B IwE wnfie fean R . (eEe)

SHRI SUDIP BANDYOPADHYAY (CALCUTTA NORTH WEST): Shri Mulayam Singh, you are a senior
Member....(Interruptions) If you do it, then | will also oppose.

st e (4 wa (@) (g f J sy wifa sk et onfa wnfye &1 7€ €)1 .. (er@um)
MR. SPEAKER: Shri Mulayam Singh, please let him complete.

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, the Government was very keen from the very
beginning to introduce the Women's Reservation Bill in the House but due to chaos, it could not succeed. So, we
are categorically of the opinion that the Trinamul Congress is in favour of the Women's Reservation Bill as it stands
now...(Interruptions)

MR. SPEAKER: Madam, you have raised a very important subject. Unnecessarily you are wasting the time of the
House.

SHRI SUDIP BANDYOPADHYAY (CALCUTTANORTH WEST): Sir, we firmly stand by the assurances and
commitments which we made in our election manifesto vis-a-vis the election manifesto of the NDA. &€ (zzaur)
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SHRI S.S. PALANIMANICKAM (THANJAVUR): Sir, on behalf of the DMK Party we support the move of the
Government. We have already introduced the reservation for women in the local bodies and it is very successful
there. ...(Interruptions)

H 9T HETS (P ARl & &4 & ™ D1 PR H DIOATE B ¢, T6 S0 B @ &% Hl 39 I8 AN X 2 6, I¢ g9 TG DI &1
gl

SHRI THIRUNAVUKARASU (PUDUKKOTTAI): Sir, on behalf of the MGR ADMK | request the Central Government
to bring the Bill in this Session itself. It is a very important Bill. This is our commitment also. You must pass it in this
Session itself. ...(Interruptions)

=t IETE Tadd (devqR) A urdt g¥ o Fweft 24€) ( @umE)
3qE HEIGA : IE TR f$9e T 21 3 d9 wgd, wial
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SHRI PRAMOD MAHAJAN : Sir, the Members should listen to me. | cannot speak like this. ...(Interruptions)
=t 3rfrel & (TRMHET) : T T g
MR. SPEAKER : | request the hon. Members to listen to the hon. Minister.

SHRI PRAMOD MAHAJAN : Sir, it is a very important issue raised by all sections of the House and | will seek the
cooperation of the House to listen patiently the Government's response to it.

SHRI BASU DEB ACHARIA (BANKURA): We will listen very patiently.

SHRI PRAMOD MAHAJAN : You are not doing it. This is not the sign of it. ...(/nterruptions) Even saying it is not a
sign of it.

Sir, we have already introduced the Women's Reservation Bill in this House. We would like to pass it as early as
possible in the present form. But, Sir, you have seen that every section of this House wants the Women's
Reservation Bill to be passed on its own terms and conditions. ...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): We have not imposed any terms or conditions to pass it. It is the general
approach. ...(Interruptions)

SHRI ANIL BASU (ARAMBAGH): Sir, the hon. Minister is dividing the House. ...(Interruptions) He is very cleverly
pushing everything under the carpet. ...(Interruptions) This is not the way. ...(Interruptions)

(t/1230/san-jr)

SHRI PRAMOD MAHAJAN: Shri Banatwalla says | amright. ...(Interruptions) Sir, it is better to be right at least once,
but Shri Banatwalla is not right at all. ...(Interruptions) Sir, you have seen that as far as the present form of the Bill
is concerned, there is no consensus in the House. Shri Mulayam Singh Yadav wants to change it. ...(Interruptions)

PHIE ATATE! (HEAYR) @ T YS! &1d H Hedd 2| 5@ T Faawid T8l gdl, q@ ad I8 f@a 781 a1 =iyl



MR. SPEAKER: Kumari Mayawati, please take your seat.
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PROF. AK. PREMAJAM (BADAGARA): We did not agree with the Bills relating to reorganisation of States also.
...(Interruptions)

SHRI PRAMOD MAHAJAN: They were not Constitution (Amendment) Bills.

MR. SPEAKER: Madam, this is a different issue. Now, we are discussing about Women's Reservation Bill.
...(Interruptions)

MR. SPEAKER: Please take it seriously.
...(Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, they passed the Bills relating to reorganisation of States.
...(Interruptions) Was there any consensus in the House? Now, he is talking of consensus. ...(Interruptions) The
Government does not want to pass this Bill. They have only introduced the Bill. ...(Interruptions)

MR. SPEAKER: You are not allowing the Minister to complete his reply.

...(Interruptions)
SHRI PRAMOD MAHAJAN: | want to answer. He cannot interrupt me like this. ...(Interruptions)
SHRI BASU DEB ACHARIA (BANKURA): Why did they introduce the Bill? ...(Interruptions)

MR. SPEAKER: What is this? When the Minister is replying, you are interrupting him. Shri Basu Deb Acharia, do
you not want any reply from the Government?

...(Interruptions)
MR. SPEAKER: | can ask him to sit down, if you do not want any reply.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): Let the Bill be placed before the House. Let there be a debate. Let there be
voting. ...(Interruptions)

MR. SPEAKER: Nothing should go on record except the Minister's reply.
(Interruptions) ...(Not recorded)

SHRI PRAMOD MAHAJAN: Sir, Shri Basu Deb Acharia cannot hijack the House. Is this a democratic system? He is
not listening to me. Every time, he wants to force his opinion on others. He has raised an issue and he does not
want to listen the answer. ...(Interruptions) Whatever | may be talking, it is my right to talk. ...(Interruptions) He
cannot dictate me what | should talk. This is surprising. If he wants to tell me what | should talk, then, he should join
this Party. ...(Interruptions)

MR. SPEAKER: This is not the proper behaviour in the House.
SHRI PRAMOD MAHAJAN: Sir, | cannot be interrupted like this every time | want to speak. ...(Interruptions)
MR. SPEAKER: You were also a Presiding Officer once.

SHRI P.H. PANDIYAN (TIRUNELVELI): Sir, the Government is not serious in its approach.



MR. SPEAKER: You were also a Presiding Officer once. Please understand. Your behaviour is not proper in the
House.

...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): When | was the Presiding Officer, | directed the Government to place a Bill
before the House.

MR. SPEAKER: Please take your seat.
...(Interruptions)

SHRI P.H. PANDIYAN (TIRUNELVELI): The Speaker can ask the Government to place a Bill before the House.
...(Interruptions)

MR. SPEAKER: Nothing should go on record except the Minister's reply.
(Interruptions) ...(Not recorded)
(u1/1235/sh-asa)

SHRI PRAMOD MAHAJAN: Sir, | am very happy to work under your Speakership and not under Shri Pandiyan's;
otherwise, everyday he would have directed me ...(Interruptions)

MR. SPEAKER: Nothing should go on record.

(Interruptions) ...(Not recorded)
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SHRI BASU DEB ACHARIA (BANKURA): Sir, it is very unfortunate. We are walking out.

1237 hours
(At this stage, Shri Basu Deb Acharia and some other
hon. Members left the House.)
(At this stage, Shri P.H. Pandiyan and some other
hon. Members left the House.)
(At this stage, Shri Amar Roy Pradhan and some other
hon. Members left the House.)
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(At this stage, Shri Madhavrao Scindia and some other
hon. Members left the House.)
...(Interruptions)

MR. SPEAKER: Nothing should go on record.

(Interruptions) ...(Not recorded)



